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Judgement

L. Narayana Swamy, CJ

1. In this petition under Section 11 (6) of the Arbitration and Conciliation Act,
1996, the petitioner, which is a Company and to whom the work of supplying
Nimbu-Pani in Tetra Packs was assigned by the respondents, seeks a direction for
appointment of an Arbitrator for resolving the dispute between the petitioner and
the respondents.

2. Respondents have filed reply. In para 2 of the reply, it is submitted that
parties have mutually agreed to appoint a sole Arbitrator in order to resolve the
dispute between the parties.

3. Therefore, I deem it proper to appoint Mr. George, (retired District and
Sessions Judge), R/o Pine Cottage, Panthaghati, Shimla-171013, as Arbitrator.
He is requested to enter into reference within a period of two weeks from the
date of receipt of a copy of this order. It shall be open for the learned Arbitrator
to determine his own procedure with the consent of the parties. Otherwise also,
entire procedure with regard to fixing of time limit for filing pleadings or passing
of Award stands prescribed under Sections 23 and 29A of the Act.
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4. Needless to say, award shall be made strictly as per provisions contained in
Arbitration and Conciliation Act. A copy of this order shall be made available to
the learned Arbitrator named above, by the Registry of this Court within one
week enabling him to take steps for commencement of the arbitration
proceedings within stipulated period.

5. The petition is disposed of accordingly.
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